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Present status of Ganga Barrage at
Kanpur

3127. SHRI BHUPINDER SINGH
MANN: Will the Minister of WATER
RESOURCES be pleased to state:

(a) the present status of Ganga barrage at
Kanpur; and

(b) the Implementation of relief/
compensation package if they granted to
villagers whose lands have been acquired?

THE MINISTER OF WATER RE-
SOURCES (SHRI JANESHWAR MISHRA):
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(a) Due to accute shortage of drinking water in
Kanpur City and urgency of taking up such
schemes the Planning Commission during
1993-94 approved Central Support of Rs. 100
crores as loan to Government of U.P. over a
period of 3-4 years on 50 : 50 matching basis
between Central and the State Government for
construction of Ganga Barrage at Kanpur. The
Scheme could not take off for want of
counterpart funding by the State Government.

Recently a detailed Project Report namely
"Integrated Project for Ganga Barrage and
Water Supply to Kanpur City through
Barrage" has been received in the Deptt. of
Urban Development, Ministry of Urban
Affairs & Employment from the State
Government of U.P.

(b) The information is being collected and
will be laid on the table of the House.

Indian Prisoners of War in Pakistani Jail
3128. SHRI OP. KOHLI:
SHRI SATISH PRADHAN:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether Government are aware that as
many as 40 defence personnel captured by
Pakistan during 1971 Indo-Pak Conflict
(Bangladesh War) are still in the custody of
Pakistan and languishing in its jails;

(b) if so, the steps Government have taken
so far to get them released;

(c) the Pakistan Government's response
thereto and the further steps Government
propose to take in this matter; and

(d) the number of Pakistani prisoners
(POWs) in the Indian jails and is there any
proposal to exchange them to secure the
release
of Indian POWs; if not, the reasons therefor?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI LK. GUJRAL): (a)
According to available information, 54
missing Indian defence personnel are believed
to be in custody in Pakistan.

(b) and (c) Government have repeatedly
taken up with the Government of Pakistan the
question of the 54 missing Indian defence
personnel believed to be in custody in
Pakistan.
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It is regrettable that Pakistan has not
responded positively to the numerous
constructive proposals made by the Indian
side over the years for resolving this
humanitarian issue. Government of Pakistan,
however, maintains that there are no Indian
defence personnel in its custody. We would
continue with our efforts to seek Pakistan's
cooperation on this issue.

(d) India does not have any Pakistani
POWs in its custody. However, Pakistan
Government have indicated in the past that
395 Pak defence personnel are missing since
1971.

Pending proposals for Development of
Ports in Gujarat

3129. SHRI GOPALSINH G. SOLANKTI:
SHRI ANANTRAY DEVSHANKER
DAVE:

Will the Minister of
TRANSPORT be pleased to state:

(a) whether Government have received a
number of proposals from  Gujarat
Government regarding development of some
ports in the State;

SURFACE

(b) if so, the updated details in this regard;

(c) whether it is a fact that such proposals
are pending for approval since long;

(d) if so, the reasons therefor; and

(e) by when above proposals are likely to
be approved by Government?

THE MINISTER OF SURFACE TRANS-
PORT (SHRI T. G. VENKATRAMAN): (a)
No, Sir. The responsibility for development of
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Minor/Intermediate Ports vests with the
respective State Governments.

(b) and (e) Do not arise.

Ship Repairing Facilities in Public and
Private Sectors

3130. SHRI SANJAY DALMIA: Will the
Minister of SURFACE TRANSPORT be
pleased to state:

(a) whether the existing ship repairing
facilities both in public and private sectors are
inadequate;

(b) if so, the details of existing facilities in
both the sectors; and

(c) the steps Government propose to take
to improve the situation?

THE MINISTER OF SURFACE TRANS-
PORT (SHRI T. G. VENKATRAMAN):
(a) Yes, Sir.

(b) The details of existing ship repair
facilities in both public as well as private
sectors for sea-going vessels are given in
statement, (see below).

(c) Ship repair industry is open to the
private
sector. Concessions as available to 100%
export-oriented units under Import-Export
Policy of the country from time to time are
also applicable to the ship repair units. In
order
to promote ship repair facilities at various
Ports, the Ports have been advised by the
Government to make available land and water
front areas to the private entrepreneurs who
may be interested in setting up ship repair
facilities at respective Ports.

Statement

Details of Ship Repairing Facilities available in the country for commercial sea-going vessels

SL Name of the Port/ Broad Dimensions
N Shipbuilding Yard. (In Metres)
(n 2 3)

(A) PUBLIC SECTOR

1. Mazagon Dock Limited, Mumbai:
, () Ritchie Dry Dock

2." Mumbai Port Trust, Mumbai
(1) Hughes Dry Dock
(i1) Mereweather Dry Dock

150.88 x 18.59x5.49

304.80 x 30.08 x 9.75
132.40 x 19.06 x 6.40




